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The applicant. has approachel to this Tribunal 

onler Saction 19 of 	Administrative Tribunals Act, 

1985 vdth, a prayer that i direction be issoel to the 

responHents t..t provile entire pensionary benefits to 

the applic7t of her r!sce,asel husbanl namely Sri Dabhon 

who 	after Serving more than 22 ycers with the 

respoolents. 

2. (LA 	stat 	the facts of the Case,  interalia 

are that the applicant is a widow. of :leceasel Dabhoo 

who was postel as Fittar in .orkshop ,Central. aailway 

Jhansi at the ticket No. 37C1.He was appointed on 9.1.1945 

in carria7e and 937on workshop Central Railway, Jhansi 
7 

after runnftet- about 22. years service, he sobmitte3 his 
- - 

resignation on 1C.1(.1967. In support of her claim, the 

applicant has filel Annex are-1 which is the heath ciertifcate 

of the Jeceasel Dabhoo which shows that the afor7sall 

pabhoo 	lied on 23.1C.1925 and the Annaxure-2 is the 

R:Uwa7 pass which .,!as issue! to the aforasail 73bhoo 

and his family members. 

ti 
3. The main nrievance AVOW:004 of the applicant 

appears to he that lespite of her persistent and best 

efforts, nothinn could fr ,itifv, therefore, she approachel 

to the TrihAnal. 
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